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v/ s.

Pandit Automotive Pvt. Ltd.
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ORDER
C.p. No. 1624/r&BC/NCLT/MB/MAH /2017

The Learned Representative of the petitioner is present.

Placed on record an order of the Honbre High court dated 22.72.20L7,
according to which, compliance is to be made by 29,01.2018. The fate of the
debtor shall be decided accordingly.

Hence at present this petition deserves adjournment.
4. The petitioner has also filed an Application

directed to place on record the Application on
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for Amendment. The Registry is

the next date of hearing.
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M.K. Shrawat
Member (Judicial)


